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MINISTRY OF RURAL DEVELOPMENT 
(SHRIMATI MOHSINA KIDWAI) : (a) 
No funds were allocated to Tamil Nadu 
under the Rural Landless Employment 
Guarantee Programme (RLEGP) for the 
year 1982-83 as this programme has only 
commenced with effect from 15th August,
1983.

(b) and (c). Under tbe RLEGP the
* State Governments are required to « prepare 

specific projects and obtain 'sanction from 
the Central Committee on NREP/RLEGP 
before implementing these. However, 
releases of funds are not made project-wise 
and hence the State Government may 
utilise these funds for any of the sanctioned 
project.

»
Unauthorised Construction on Govern­
ment Land at Lawrence Road, Delhi

3291. SHRI K. LAKKAPPA : Will the 
Minister of WORKS AND HOUSING be 
pleased to refer to the reply given to Un­
starred Question No. 1 81 on 5 March, 1984 
and state :

(a) whether there is any registered 
Samlti/Body for that temple or there is. any 
contribution from tbe residents of that 
colony in tbe above construction ;

(b) if not, bow that unauthorised con­
struction can be a temple and not a private 
individual's house ;

_ (c) whether DDA has made efforts to
demolish that construction and public has 
opposed the demolition ; if so, the extent of 
resistance ; if not, how DDA has come to 
the conclusion that local law and order 
problem and religious sentiments of people 
will come in the way of demolition ; 

i
(d) whether Government are aware that 

unauthorised construction on the said land 
is still continuing ; and

(e) if so, the remedial steps taken/pro­
posed to be taken to get the land vacated 7

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF SPORTS, IN THE 
MINISTRY OF WORKS AND HOUSING 
AND IN THE DEPARTMENT OF

PARLIAMENTARY AFFAIRS (SHRI 
MALLJKARJUN) : (a) As per the Delhi 
Development Authority’s information, that 
there is no registered body managing the 
temple. One Shri Ram Kumar is the self- 
styled Manager of the temple. He is also 
reported to be collecting funds io the locality 
for the construction of tbe temple.

(b) The constructed portion consists of 
two parts, one portion of 63 sq. yd. is the 
temple in which statues of dieties are in­
stalled and tbe other portion of 90 sq. yd. 
is being used for residential purposes by 
Shri Ram Kumar.

(c) to (e). Tbe Delhi Development 
Authority has reported that several efforts 
were made to clear this unauthorised con­
struction. The unauthorised construction 
being a temple, could not be removed due 
to law and order problem and religious 
sentiments of people.
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